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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE

APPEAL NO. 05/2024(WZ)

11, HOBLE ... APPELLANT

GCZMA AND ORS. ..... RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO. 1 GCZMA

L, Johnson Bedy Fernandes, major of age having my office at 4
floor, Dempo Tower, Patto Plaza, Panaji Goa, do hereby

solemnly affirm and state as under:

1. I say that I am the Member Secretary of the GCZMA, i.e.
Respondent No.1, and am authorised to affirm the present
reply affidavit on its behalf. I have examined the relevant
records available in my office in respect of the order dated

30/11/2023 passed by the present Respondent and
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challenged before this Hon’ble Tribunal in the above-
captioned Appeal and am affirming the present Reply
Affidavit based on the same. Nothing in the present Reply
Affidavit may be deemed to be an admission of any of the
contents of the memorandum of the above-captioned
Appeal. Nothing in the memorandum of the above-
captioned Appeal may be deemed to have been admitted

for mere want of specific denial.

. I say that the present Appeal has been filed against the
order dated 30/11/2023 passed by the present Respondent
by which the present Respondent was pleased to dismiss
the complaint filed by the Appellant complaining about the
illegal destruction/ uprooting of mangroves by Respondent
No.2 and thereby discharged the show cause notice dated
21/03/2023 issued to Respondent No.2 on the basis of the
complaint dated 18/08/2022 filed by Respondent No.3
with the present Respondent. The impugned order is
annexed at page No.21 of the Appeal as Annexure “A” and
the complaint dated 18/08/2022 is hereto annexed and
marked as “Annexure A” to this Reply.

. I say that on receipt of the complaint dated 18/8/2022 from
Respondent No. 3, Engineers and Field Surveyors attached
to this office conducted a site inspection on 16/12/2022. \\’v\\:
During the site inspection, it was noticed that repair/ \\\\‘\\i\
construction of bund was in progress, mangroves have

been uprooted, heavy mud filling done along the stretch. I
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say that on perusal of the said report, violations of CRZ
2011 notification were noticed which are mentioned in the
site inspection report dated 16/12/2022.The site inspection
report is annexed to Annexure B colly to the Appeal at
page no. 36. Based on the report, a show cause notice was
issued to Respondent No.2. The show cause notice is
annexed to Annexure “B Colly” to the Appeal at page
No.31.Respondent No.2 filed its reply stating that they
have not done any land filling nor uprooted mangroves as
alleged. They further submitted that the Respondent No.2
is formed under the provisions of Goa, Daman and Diu
Agricultural Tenancy (Discharge of Joint Responsibility of
Tenants) Rules 1975 and registered before the Mamlatdar
of Tiswadi. The said Respondent No.2 has been existing in
the neighbourhood of the bank of Mandovi river where the
fields are surrounded by a protective bund by the name
Santanacho Bund. The managing committee of
Respondent No.2 is responsible for maintenance of the
bund and see that breaches in the bund are repaired. They
have undertaken plantation of mangroves on both side of
the bund wherever possible to ensure that it is protected. In
case the bund needs any repair, Respondent No.2 has to
report it to the Mamlatdar. The Mamlatdar on an inspection
report from the Talathi, directs the Soil Conservation
Department to prepare an estimate of the repair work. It is

upon the direction of the Mamlatdar, Respondent No.2

carries out the repairs within the given estimate. No

permission from any other Authority is required as the
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repairs are mainly of mud/soil and no masonry or concrete
work 1s undertaken. The repairs are necessary to protect
the fields from flooding with saline water. The said bund
has been notified in the official gazette dated 31/07/1975.
Copy of the official Gazette is hereto annexed and marked
as “Annexure B”,

. I say that pursuant to the decision taken in 354%
meeting held on 10/08/2023 the Respondent No.2 has
submitted the restoration plan whereby they agreed to
plant 400 mangroves sapling. The copy of Restoration

Plan is hereto annexed and marked as “Annexure C”.

. I say that as per the inspection carried out on
29/04/2024 by our officials it was observed that in
property some mangroves plantation does exist but it
was difficult to ascertain as to whether the same has
been done by the Respondent No. 2 or whether it has
naturally happened. The copy of site inspection report
and photographs is hereto annexed and marked as
“Exhibit D Colly”.

. I say and submit that from the documents on record the
answering Respondent came to a conclusion that the bund
has been in existence prior to 1991 and repairing the bund
was necessary. Therefore in exercise of the powers

conferred under Section 5 of the Environment (Protection)
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Act, 1986 (Central Act 29 of 1986) read with sub-rule (3)
(a) of Rule 4 of the Environment (Protection) Rules 1986,
and read with power vested with the GCZMA vide Order
S.0. 6071(E) dated 27/12/2022 issued by the Ministry of
Environment & Forests, Government of India, discharged

the Show Cause notice.

. I say that as per the amendment carried out to the
CRZ Notification which has been published in the
official Gazette S.0.1442(E) dated 01/05/2020 the HTL is
restricted upto the bunds and the current bund which
was under repairs through Soil Conservation is in
existence prior to 1991. The copy of Official Gazette
S.0.1442(E) dated 01/05/2020 is hereto annexed and
Marked as “Exhibit E.”

. In view of the above, it is most humbly submitted that the

appeal filed by the Appellant deserves to be dismissed.

Hence this affidavit
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~ VERIFICATION

I, the deponent above-named do solemnly affirm that all
that 1s stated in this Affidavit is True to the best of my
knowledge and belief, which is based on the records
available in respect of the issue involved in the above-

captioned Appeal. Nothing false has been stated herein.

Verified at Panaji on this 29" day of April 2024,

DERO T

Solemnly affirmed beforeme by
7 s T SR e

oooooooooooooooooooooooooooooooooooooooooo

Reg No ¢é77”7(’0ate 2y
known / Identified to me by.

3 w
. KUBAL
ot?ry (Govt. of India)

panaji-Goa, India



ANNEXURE A"

TOWN AND COUNTRY PLANNING DEPARTMENT
Dempo Tower, 2 floo, Patto Plaza, Panaji - Goa
Ph: 0832-2437352, E-mail: ctp-tep.goa@nic.in
Website: https://tcp.goa.gov.in

Ref No-t A\ Cen - Py N\em 100\ an s o Dated: "=/ § /2022
A X T

N\,

NOTE

Sub: Ilegal conversion of Zoddi Manus (Sluice Gate) and mass illegal destruction /
uprooting of mangroves,

Ref: Note ref. No. TCP/Correspondence/053/2022/678 dated 21/06/2022, under
inward No. 2273 dated 11/07/2022.

The undersigned is in receipt of a note under ref. No. TCP/Correspondence/053/2022/678
dated 21/06/2022 from the office of Hon’ble Minister for TCP, regarding complaint received
from Mr. Anil Hoble, Bernard Carneir, with regards to illegal conversion of Zoddi Manus
(Sluice Gate) and mass illegal destruction / uprooting of mangroves. Copy of the note is
endorsed to your office.

Since the matter pertains to area under your jurisdiction, you are requested to check for
any violations and take necessary action immediately and submit action taken report to this
office at the earliest for further necessary action.

| " ,/
]( (Vertika Da;)’_"} |

Senior Town Planner (HQ)
Encl: As above

To,
1. Chief Engineer, Mamber Scuratary
Water Resource Department, C.C2ZM A.:, .
Sinchai Bhavan, faward ﬁq:,_,..,.... 0
Porvorim, Bardez — Goa. Date: | 3/0717022 KW

: M\PQ | A

2. D€ Member Secretary,

<" Goa Coastal Zone Management Authority,
4" Floor, Dempo Tower,
Patto, Panaji - Goa.

Copy 10:
The 0.8.D. to Hon’ble Minister for TCP,
Secretariat, Porvorim-Goa.
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VISHWAJIT P. RANE

Minister for Health, Craftsman Training &
Women and Child Development

Ref No.: TCP/Correspondencé/OS3/2022/6 78 21/06/2022

This is with reference to the enclosed letter dated 18/05/2022 |
received from Mr. Anil Hoble Bernard Carneir, Merces, Goa, regarding
illegal conversion of Zoddi Manus (Sluice Gate) and mass illegal
destruction / uprooting of mangroves using huge TATA HITACHI chain

propelled Excavator.

Requesting the Chiet Town Planner to kindly examine.

i 2272

(Vishwajit P Rane) i

R ZO:P”MO/Z—' Minister for Health, Urban Development,
Town and Country Plamiing,

Women & Child Development, Forest

Encl.: As above

Chief Town Planner (Planning) =

Fax 0832 - 24.98540E-ma1l omceofhealthmlnlstergoa@gmall com

JOb Minlster Block Secretanat Porvonm Goa - 40302[ @ Tel.: 0832 - 2419521 / 2419821 /7 , 10 nga» ?——D,\
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| 18.05.2022
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To,

The Hon’ble Forest Mininter,
Govt. of Goa,

Porvorim,

North Goa.

Sub: - llegal Conversion of Zoddi Manus (Sluice Gate) and
mass illegal destruction/ uprooting of mangroves using huge
TATA HITACHI chain propelled Excavator.

Sir,

With reference to above subject, | am to inform you that the Managing
Committee of the Morombi O Grande Tenants Association, specifically the
Chairman, Shri Shamir Coutinho; Secretary, Shri Viriato Mendes and
Treasurer, Shri Vishwanath Naik are involved in some serious irregularities.
Personally supervising the illegalities. As follows :-

1. On 15.05.2022 the three using a huge TATA HITACHI chain propelled
Excavator have damaged the Ancestral Zoddi Manus (Sluice Gate) by
taking over it, the chain propelled Excavator.

Last November weeding and shrub cutting was systematically carried out
over the 3 mts bund. But now engaging a chain propelled Excavator have
illegally uprooted also large mangrove trees over a distance of even upto
15 mts@:‘ndosed find photos of both November and recent

. Exibit A

3. The Managing Committee of the Morombi O Grande Tenants Association
recently fraudulently submitted papers of having carried out Sluice Gate

Auction without actually carrying out the same. The matter is under
litication
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4. The secretary Shri Viriato Mendes Is carrfying out land filling in. Sy. No
34/4,3 and now extending to also Sy.No. 34/2. The Chairman and the
Treasurer are seen personally supervising/encouraging the land filling.
Enclosing letter dated 20.04. of Dy. Collector (DRO).. .. .. .. ExibitB

5. The Vice Chairman has tendered his resignation to the Chairman on
06.03.2022.

6. In the vicinity of the Sluice Gate two patches of land filling has also been
carried out with ulterior motive.

7. Whereas the Managing Committee when expected to work in the
interest of the farmers and environment is wantonly destroying the
ecology.

In view of above it is kindly prayed as below.

i. Strict action be taken against the Managing Committee for indulging
in such wanton destruction of nature with utter disregard to law.

ii. Cost of the damages to the ancestral Sluice Gate (Z0ddi Manus) be
recovered from the three accused.

iii.  Strict action also be taken under Forest Act.

iv.  And any other action deemed fit and proper.

Thanking you,
Yours faithfully

) _(G/

Anil H b!g_:

Copy with compliments to:

i
| _~a. Chief Conservator of Forests, Altinho. Panaji Goa.. For necessary action.
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SUFICE OF THE COLLECTOR,NORTH GOA
Flying Squad section, Collectorate Bldg., Panaji- Goa - 403001.
Phivae NOS! 24726148, 2223612, 2225383 (EPBX)
’ Email: - coln.goa_@nic.in

5.DC (D RO I i’s@éﬁ?fﬁ‘éﬁﬂiﬁ@éﬁ 42022\ 8% Da{eéjZBTOz?i(ﬁi. .
To. &

The Member Secretan .
Greater Panaji Planning and Development Authority,
viala Panaji Goz.

Sup: Regarding i iling in SY- No.34/3,4 of Village Morombi-O-Grande

0 Taluke Uiswadi Goa.
Sir,
With reforence o e subject cited above, it is to inform you that Flving
Squad team inspy wad Uhe site on 20/ 04/2022 and informed that no ongoing activity
1 the time of inspreiion ~ut recent iresh iand filling is observed and around 900

o of mud s dumpet ind lzvelled in Sy No. 34/3,4 in village \iorombi-0-

»»»»»»

Grande, Tiswad Gou 1nd the Section 17-A of TCP Actis applicable In this matter.

The abono Lty 8T brought to Your notice as per the notification
Vo, CTRPAMVISC LT - 111652 dated 17°05/2010, “Power and duty of flying

soued” Point Mo

You are redquesics 0 inillate necessary inquiry and action i the matter at the

Yours faithiully.

F2 el T
(Sand?zi D’Souza)
Dv. Collectar (DRO),
North Goa District,
Panaji Goa.

' 4
Copy 10

1 The Chief Town Planaet, Town & Counry Planning Department. Panaji-Goa,’
for information.

7 The Deputy Collector & $ D.0O, Tiswadi Goa, for ‘mmediate action in the matter
e atep illegal conversion/ development and report compliance of the action taken
to this office without rui.

3 The P.I, Gld Gou police Station to ensure that no further hill cutting/ land
ﬁlling1 takes place and inthe event further cutting/ filling takes place then Lo bring

o

e eremm ] T ' g ‘
Aallantar & QT O for necessary action u/'s
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IREGD GOA -5

Panaji, 3lst July, 1975 (Sravana 9, 1897)

GOVERNMENT OF GOA DAMAN

Speclal Deparlmem

PR 3

o,d.} -
"N, 2 SPL, ° '

In continuation o Govemment Order No. . 3-16—14-5?1.-.
dated "26th June, 1074 published in Official Gazette, Se.
ries II, No, 14, dited-4th July, 1974, the Administrator of
Goa,Damanand Diu’ is pleased-to.extend the term of ad-hoc
appointment of Shri J. M: J. Adexandre G. Perdra, Deputy
Divector of Civil Suppﬂu, Panaff,.tN1 .25th December, 1975

¢ mmdm ﬁepuu Semhq (Appon;tmeats).
" Biiadi asth yuly, 1675,
T -\ No. u't-u-sm. T

Kumari Charusﬁeﬂa Sohonl, XAS, (Mahsrashtra-1971) Js
as Secretary to the Chlef Minister of Goa, Daman

appolnted-
udbiuwztheﬂecthomtmdatoofhajchﬂngandunﬂ--

i -

further ordérsivodafen Ll .

w&gmm;g%mg&smmm
13 r of the Secretary to the Chief Mindster
otGoa.DamanandD!n. -

ByorderudlnthemmeottheAdmmhtmorotcu.

Daman and D}
M, x. Bhauﬁre Déjmty Sécmary (APpohhnuits)

Panaai.zsthmy.m's L

. No. HD(E)CFEPSAJ30/75 -

Whereu .an Order No. CI“EPSWI’I5 dated lsih May,
1975:way madé by the Adminisiraior ‘of Goa,.Daian and
‘Plis undér section 3(2). of: the';Conser ation - of--Forelgn
‘Excliange and Prevestion of Smuggllng Aztivitles Act, 1973,

) dlrecbhg that Ramabhal Gopalbhal-Tandel be detalned;

* KB4 wheress ail efforts so far to exccute.the aforesald

Ceder against the sald Ramabhal Gopalbbal Tandel having
‘falled, the Adminjstrator hes redson to beHeve-that 4he’ patd -

s

Tandel has aboconded or & conceading
'seltsothattheaﬁtdOrdercannotbemuted’ Y. A

" Now, theret‘orc. ‘the Administrator of Goa, Daman

. In exerclse of powers conferred by section T(1)(b) of the
servation of Forelgn
Activitles Act, 1974 directs the sald Ramabhaj Gopalbhal
Tandel to appear before Shed D.A. Prabhu D
Superinteidéent of . Police at .Damar Pollce Statioyp at
10-00 &, m. on or before 15th August, 1976 failing which ths
said Ramabhal
punishment provided In the aforesaid section of the sald Aot

make the following
neers, Public Works Deparbment with tmmediate etfect. -~

R
Byro:derandhthan&meotths

Dm,

and Prevention of Smuggclg:‘;

Bxclupgo
eputy

al Tandel- shall -bs Jlable - to spr

By order and In- the name of the Admhlstra.to
Damg and Dir, ) " Of Goa,

-T, Etpgen. Chlef Secretary,
Pagajl, 26th July, 1975,

or Hil the post Is ﬂlleﬂoncxegnlarmh,wmﬂu-h

By order and & the name of Lhe Lbute.ns.nt GovemQ,
Gos; Daman and - Diu. . I

M. K, Bhandare, Under Secrehn (Home).
Panafi, 29th July, 1975.

PUVY

- Education and. Public Works liepaflm'eh[ ;
. order

No. mummz—vs

The - Administrator of Goa, Paman and- Dhu Iy pleased o
of Assistant Lingy

1,°Shyi- 8. P, Cacodo, Tathalal Asaistant; o
" Supetintending. SurreyoroIWorks. Panaj{ i3 p
' ay-Aselstant’ Engheer (Clyil) and-posted: In*Suy:
slon IV ofWoﬂu‘DMslonn, Pa.najl vlce Shd
Mang “transferved, - .
3, St BT mna. Aahhnt'mng_tn I!ub-mm
of Worky Dhm;wld H, Pauefl is tizustérred to ch-d
Oftice ] Amt-Snrvewor ot W
wea R B B, Fanbacikar orks
-3 _Shrl’ B B.-KanYarkar, Assistant Surveym- of Worka.

Divi

© . ClrcleOffica-TY, Pinajt. tnnumed to Bub-dlvbion xn
E Mapusa,

of Works DMsicn m'.

Mmtnistmtor of
Goa,.Dman and: Diu.

N Ra:aaekbar, Under See.rehry (Bevenue). . -
Panajl,; 26th: July, 1975, . .




275

B2 - : .

Indusiries and Power Depariment

—— P

Ordar
" No. IPD/3005/72-D3HCEO/GIDC

The sefvices of Shi-G, D, Nadk, Tahslldir, Rcvenue and 7]

Forest Department, Government of Llaharashtra. Boribay, on -

deputation to this Adimnistration- as:Dy, Chief_Executlve = -

Officer ‘of the Goa, Daman and Diu Industrial Dévelopment”
Corporatlon, Panajl are hereby replaced af the disposal of
Government of Maharashira with effect’ from 1st Augusl 1975

take over’hls new assignment as Speclar Land B.equlsltlon

Otticer, Krishna -Dhiom Profect (5) wal District- Satara.
The Corporalivn should take immediste action to appolnt

a su'table Otficer against the post of Dy.' Chief Executive™ "

\&% .

‘

-~

Y
.

SERIES I No 18

TA/DA will be pald to the pon-official member. of the
comxmttee as apphcable to Class I orﬂcers. T

i "“By order .and in the name of he . Admln?stra!or ‘of

_Goa, Daman and Ditu.

Nofifi catign
" No: 1/459/75-HAB(&.E.)/Exempts~/899
LY s

u’ pow erned mb-seeuon (4) ot
Bed!onelottheGoa.,Dam dndbﬂShﬁpsandEsﬁbﬂsk-
ments Act, 1073 (Act 13-of 1974), tho Admindotrabor of Qos,

) ~.Daman.and Din hereby exempts the ehunuu_and | Druggists

10ps from' the provisiuns of sub-section (1) of Sectton 4 and

e

'
sub-section (1) of Sectlon 8 of the uld Ac; subject 1o the

Offlcer, which wilt ran vacant due to repatﬂatlon of sm-l G.
following:. ecinditions, naimely: —.

D, Naik, .
. i) that every employee in auchehopisanweda-
By order ::d lll)li l’t.he nnms of !h; Admlnistrator ot Goa ¥ for & Whoe duym oy ? and
3 ﬂthehouday ntothempmenknom&tothe
; P, Noronha, Under Secretary (Industries and Labour):- fl ) mm”ogg?wb Form m“ the Rules,
Pabajl, 24th July, 1675. ’ . - ByorderandmthenmotmeAdndnlstrﬂ:orot
.. . .. Goa, Daman and Din./

3, C. Pandey, Secntary (Ind\lsmel MLM).

e i
’ T * Pamags, 26th July, ms. .' B

< g e g o

. Labour and Information Depariment ~ -

o ot
Sectlon
subase reection (1) of Sec-
ﬁm(m)ummmmm«mmmnmn
namely: —
" iy that every employse employed therein is allowed
8 hollday of one whole day In every week; and

i

!l
[
Ef

Tl P.Noronha,UndarSecrmry(lndustriesandLabour)- n)mueocpedt;inghoﬂdaysztmbthoemployees B
.: I
: P 5;26’:}1.1“)1,1975 - e el ;?;tbthehspedorotﬂwhedmmroﬂnnv

; JEe e By order-and iic the name'“ét'th’&tdmmsln”:, trator” of Goa,
] Notificali LN
- Be
{ No. LED/2092/75/868 - - -
P Government of Goa, Daman and Diu s hereby pleased to ' - > MRSt
Training ﬁpf&':]a"mm Tdusnist Tratalog “Tnstitute, L )
Farmagum consisting of the follows PR S TR S **Nolifiestios - ;ri ~: —r .
Shth.L.'Kebrotra, Principel, Enzh:eerlng couege. No, mem@m/ _wmugmmz - )
B Farmagudl, Ponda,- Goa <- Chalrmiaa, mmammra'mrm:uymbsecﬁmm B {
- R Shﬂc-VDhme-'ﬂr-hmmrotmlesmd of Soction 61 of the Gos, Daman Bbd Diu Shops' and Esta-
{ -+ iBolles; Pansjl —~ Member.- Hishmenty Act, 1973 (Act 13 of lﬂ't{)Lt:on Admlnf:htor
H 8, smnmmwpnwuummxme - ©f Cos, Daman and Diu hereby exempts.all shops -
: Indnsh'iukssoduhnn,mrg.o_. ember; . i all or dny of the articles specified fn the Schedula below
! . ﬁomﬂnpmvﬂomotwbumu)ofsmnsotthe
2 'l‘hecom:n{%e mmumindepmdmtmdmm “aaid Act subject t6 the following conditions, namely: — )
evalmuon 8 ! mﬂtﬂm
3 ~ Indistrialidts’ mmmm";ﬁmﬂ"' Becesiry i {8} that evedy employes in auch shope shall.be-allowed -~ -
cpt}:rx!p.  sylobiL.of traintug, g0 that £hé trainces may ~-  Blholicay for a whole day In every weelk; R
N b bl h___ tﬂwnqmemubo(mhdﬁsﬂ!u. () notics sphcitying holidays givén to the employess .
- i e #s gext to fthe Rspeotor of 5o local area in Form XXV -

Thd Gomhniltes shali shali also examine various aspects such as
{f) use of old and outdated tools and equipments, (i) non-
-avaﬂhbﬂltyﬁnwmateﬂal,(ﬂ)stmhge ofi instructional (ﬂnthalmchahousbanmtm-hmmedm
l(n‘.affm tottramhggtk-mﬂh e hlumpow&&ta.soqs,hﬂro!hmﬂanyothar mch
v tacy of Inspection .of t o3 Mu. I

other p&wmmedMWMg“p:%gwnmm Committee . e T

otﬂxcn\ueo and, .-

ALY s 4 gy

T- - .- may: alsp”sugwest.ialsing-.ofsstardards of the . course .of .
. ‘traiting in order that the L B, L trainees scquirs this Eypes )* Shops. mhvey B 0BT .
. of shills actually requ!red for abmuo_n fz fhe Indutries (.)'ﬁgmmmfs‘ R Ten A
g £ fho orea, . " = ~Ab).meabyes o vas cn
‘1 The Comunittea shall wbmlt .Ihwpﬁrﬁ by -SLE g~ (OF -
hd -
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L 818T-JULY;. 1975, (SRAVANA 9, 1897)

2 ‘
15¥

- (@) dalry prodycts; - . . L: .. . -,
.- . {e) bread; S LT e e
) -tlowers; .- - .. . - i,
(g).eggs; - T et
{h)- pan; T
) (i) beedies, oigarettes, cigars and matches; R

2) An is‘taﬁé/ahffgs' ljxn by Neencees !ii:_xé.glway “statfony

-

(3). Shops dealng with _only. 4he funeral requisites end
coffins; and o

(4) Shops dealing excliisivaly in'
- "By-onder az;ii}leiﬁé',.'i:mne'oft'tho':k&rx:Mt}gtéx{ [

néwifapers and magazlnes,

. Daman and Diu... . B P .
8. € Pandey, Secretaiy {Industriéy dnd Labour); o

and. within “the | ‘of Mokmugao, Port; .. " Panajl, 28ih July, 1975, .

Revenue Department
- " NoMfication -
> - No. RD/TNC/3/T0-T4. .. =
In exerclse ot the powers conferred by sub-section (4) of
sectiod 23 of tlie Goa, Daman and Diu Agricultural Teaancy
Act,- 1964 (No. 7 of 1964) the Government of Goa, Daman

and Diu lereby notify that the rent payable by a tenant to
the landlord shall be paid within 30 days from the date of

final operations in_respect of. each harvest -and thet_ such
rent may be.paid in cash or fn kind af the option of -the
landlord at the conversion rales of Rupees seventy. four per
quintal or as may, from tme-to ‘time, be revised by the
Government, . T e Lok B

8y. oider and in the mame .Gf_the. Aduithtstritor, o
'Goa, Daman and D [ 7 . 7

‘8. B, Arya, Seeretary (Revenue), .
. Panafl, 21st July, 1975.

. *- Notification

. . No RD/INC/BNDf2SVeTASIXVIT .
. In puraaice 6f 'the prowiso ta sub-section (3) of Section 23 of the. Gos, Daman and Dhs Agricultural Tenancy Act,
1954, the Coverment hereby specty the following bimd/s prescribed

buid/s for the purpose-of the sald proviso: —

In: the schedule ‘appended; hereto as- protective

# “ Approximate

Se. No. Name of the bund Taluke

- Vil - area protected
iage {in Hectares) -

Description of the bund

1

40.00 -

3. a) Sharancho 200.00
. Bund

bt) Morombi-O-
.- »-;-'Grn_n;io sl . -
Bund of Comy. | . .
nidade - >
"¢) Ranoadi- Bund -
of Comunidade
. d) Sanfancho =~ .
4. 8) Sinarancho . Moromb!-. Tiswadi
Bund _ . ~O-Grande -
b) Joddecho Bund .
¢) Bamnacho Bund -
5. Morombi-O-Grande
- Pund_ ?

Merces

Morombi- Tiswadi

-0-Grande

6. Khaté Bud " Meldém ™ Birdez

4. Dona Cholque
) Khazan

. The Bund-

i " Pataipa- Shel bekaging to Shri-Mahader

Anshan . Dessid’ and ‘fiubidng marginal to river Cha.

pors and éading with the paddy-field Thyal Shet belonging to

Shei Jalrain Balkrishra P. Dessaf and others. ..

The Busd starts with the paddy fleld belonging €6 Shel Lu-
clats Carvalho. and others at Cortim running marginal fo
the canal of Cumbarjua and ending . B

: “belonging -to Shri Inaclo de Sa, situated at
Corlint of Téiswadl Taluka. - -

¢ Bu g from the paddy field hnarancho bunds

" 1o the cresk of river-Mandovl sMd ending with the paddy

fleld «Santancho. bunds belénging to Shri V. S. Pempo..

;
B
F
I
I
|
.
]

 MeEndovt, .

* Thé bund-sterting with Uskal Cantor sad ending ‘with-the

same belonging o the Communtdade of Uskat of Bardez
Taluka and running marginel to the creek of river Mandovl.

The bund defending the paddy field Douva Cholque Khozan

. . aterting’ with the paddy fleld Putrachl Guddi belonging

. . N "'?..w&no.;_.mtadoandudm;mmepaddynda
- Udd! belonging to Shrl Jose Lourenco Femnandes, The bund
7 - e ms ] fs maxgiaal to River Sal situated at Chinchintm. :
i .- By oner and a the name of e AdNIISUFStSe OfCOR; ANEEBRIDIET T -
[ wE ~*N. Rajasckher, Under Secretary (Revenue). ' .. S Sl
FRIT : Panajl, g1st July, 1975, - - - L e :
R : :
i ’ . . &
: o
. - rd
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e R NQ'-RD/!'QN/],SO/JS RO A
Whereas # appéa_rs to. the Appropriate Government
(hePelnatter reterred *to-4s cthe Governments) that-the-land
Specified o the schedule hereto (herelnaftér referred to as
the caeld Jand») i3.Hkely. to be nee‘ded‘,.ggr_ public. purpose
viz for Yodustrial Estate” ™ ° T o o T
Therefore the Government is pleaséd to. iotity” tmder-stib-
<Setion (1) of -Section 4 of the Land Acquisition Act, 1894

(herefnafter referred to as the esatd Acts) that the said land

iz lkely to be needed for the purpose specified above,

22 All- persons :terested- in- the' 321d-Jand “ater- hereby
watned not to obstruct:or nterfere “with: aiy Surveyor-or.
ottier-persons employed -upon -the sald-lahd"for the purpose
ofitlie’sald acqulsitions-Any contracts for the dispdsal of the

said land by sale, mortgage, assigament, exchange ‘or bthers
g or 1

wise, .or any outlay ) £ provements made
theréon -without the-sanction™of the Collector appolated in
paragraph £ below, after the date of ‘the publication of thls
Notitication, will under clause (seventh) of Section 2¢ of the
while assessing compen-

abandoned wholly or in part, the fact
4. The Governiment 15 further -pléased to “dppoint under
clause (c) of Section 3 of the sald Act the Land Acquisition
Officar;: Collector’s- Office™ Panap. 16> pafomi the: functions
of a Collector under- the safd Act In Tespect of ‘thie said Jand.
5 .3 The Government is also pleased 4o authorise under sub-
-section (2) of Sectlon 4 of - the said Act, the following
officers to do the acts, specified therein in respect of the
safd Jand, IREOR RN . i .
1. The Collector of Goa,, Panaj. . :
2. The Land Acquishtion Officer, Collector’s Office, Panaji,
- The Chlef Executive Officer, Goa, Daman snd Diu
. Industrial Development Cosporation, Panaji.
4 The Director of Land Survey, Paceji.-
“s A rotigh plan of thesaid li;;d_:kh‘a'ﬂaple for inspection
In the office of the Land-Acquisition Officer,  Panajl for a

sadd Act, be distegarded by him 1
satlon for such parts of the said land a3 may.bs fimally period of 30 days from the date of. publication of this Notifi-
acquired, ’ i catlon in the Officts] Gazotte.
(Description of ‘the sald land)
 Nams A fmat
S No. Taluka _ Village Plot No. Jurvey No. Namss of the persons bellc'«.l 0 be interested . “egpi:’:q' S
LR N 4 -8 s - -
1. Thwadl  Corlim — A field na- Bhrl Estevam Manuet D'Souza, 137500
- T omedeMalars - e - s S .
g sur- Bwﬁdmc .
" vey No, 19 North: Shrt Vinayak 1, Handekar, -
Sub. Div, 3. - Soutbg;ad. -
Kast: Shil Renato Aphonso.

.- - -. Br.order and_in the name of the Lt Governor of
¢+ '8, R Arys, Secretary {Reveaue). "
_ Pavagl, 24th July, 19075 :

Notification
No. RD/LQN/272/14

. ‘Whereas by Goverament Notitication No, RD/LQN/272/74
dated 7-13-1974 published on page 204 of Serles I, No. 3%
of the Officlal Gezette, dated 2111-1974 It was. notifted
under Section £ of the Land Acquieition Act, 189¢ (hereinafter

Gos, Diman and Diy,

specifiod in the schedule hersto
for the public purpose spacified

for Goa Medical College Complex  and to
(Additional arer), " - ‘order for the acquisition of the safd land,
., And whereas the appropriats Government (hereinaftir re. 3. A plan of the said tand can be faspected af the Gttice of
ferred to as cthe Governments) s satistied after derd the sald Land Acquisition- Officer, Collsctot’s om:e. Pangjl
-theg%putmdeunde_rsub—cecum\.(m of-SecHonSAof_the wlﬂulwaxﬂhmsd&undwﬂmn
- - . . - SCHEDULD  °
_ (Description of the sald land) . : ’ N
¢ " g& :l‘al.uh . Villags . Plot'No. ~ sg;:"r mam_ of thé persons mxma t0 be taterested .A»mxsi:wﬁh
St - 2 ‘3 : 4 . 5 - ] : 7
- e — : -
- . .1, ‘Tiswadl Bambalim — T0/part Skrt. Anthony Clovis PiGits auid Felipe A. Piato, 20,425.00
L. v M:Lmhadbymcosmulcoﬂege.
ST e South: Land held by the Gos Medical College and
s, - - M/8 V. S. Pempo & brothers, . -
- , Bast: Land held by Anthomy  Clovis Phato &
. - - __ Shrt Felipe A, Pinto,- s :
Weat:!.andbe}dbytheeoauediealcolleg!. . -
B i s . _ © . Totl . 20,425.00
- Byoxdércqﬂinthcmnieolmeuwmnorotjabuwmrmv* Toetem :
8, R, Arya, Secretary (Revenug). _ wt - e -
Panaff, 24th July, 1875, . .
e N
L_“__ - e — :—-—-—.__.—;
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. Notification

No. RD/LQN/151/75

Whereas ft appears to the Appropriate Government (here-

inafter .referred to as it Goleruniénts) that the land speel-
tied tn the schedule hereto (hereinatter referred to as the
esald Jands) ts likely to be needed for public purpose Viz,
for Slipway servics statlon. - -
Therefore the Governnent 15 ‘pleaged to motify. under sub-
siction (1) of Sectioh 4 of the Land Acquisition Act, 1894-.
{herelnafter referred to as the «sald Act») that the said .
Jand i likely to be needed for the purpose specified above. .
2. All"persons interested in the sald Jand are hereby warned -~
not to obstruct or interfere with any sucveyor or other.
‘persons _employed upon the sald land for the purpose df the .

sald acquisition, Any contracty for the disposal of the =ald, -

land by sale, mortgage, asslgnment, éxchange or otherwise, .
or any outlay commenced or improvements made therton
without _the . sanction of the Collestor appolnted in para-
graph ™% élow, after thé 'date of the, publication of this
Notification, will under clause (seventh) of Section 24 of
the satd Act, be disregarded by him while assessing com-
pensation for such parts of the said tand as may be finaily

acquired.

o e e

. ~:.37 It the Governx’nt s satisfled that the sald 1apq i

1F)

155

—

needed for the atoresald purpose, B declaration to ¥hing of,

- et section 6 of the sald Act will be published in the Eaeiory
Gazette; ‘In-due- course, ~If- the acquisition’ 15 - aba dﬁc"“
wholly ¢r In part, the tact will be notifled. . - Txdoned

4. The Government I3 further-pleascd to-appoint
clause (c) of Section 3 of the sald Act the Land Aequ.lsl!ntctier
. Ofticer, Collector's Office Banajf to pertorm the finCtions of a
. Collector under the-said Aok in-respect of :thé sald -lands_ ek

.".5.7The Government Is also pleased to suthorise uneey s
-section .gz)dothemon 4 “tt 30 t_:aiﬂdn A&t, the ton‘;;lij:é
officers; to do the acts, spec! {{ er respect
. said land: " Ot the
1. Odllector of.Gos, Panafi, .
Y -2 The g H . .
o I'x,:\: a’il:and Acquisition Officer, Collector’sy Oftice,
3. "The Director of Fisherles, Panajl.
4. The Director of Land Survey, Panaji.
&. A rough plan of the siid jand to-available for C e
in the offiée of the Land Acquisition Officer,” é"of,"eﬁ"“’,“
Office, Panajl for a pertod of 30 days from the d:j °":
publication of this Notification In the Officlal Gazetye, =

SCHEDULE
D (Des_crlptloq of the sald land)
Sr.No. Taluka  Viilage Plot'No.  Survey No. Names of the p beliored to Be Bitercstod J
S e .Y . i - . wea In g mts.
== 1 3 . 1 5 \J : 7 -
1. Bardsz:  Penha.de ~ 43/Sub- Communidade of Serula: ° 3,225 00
Fn?ca - .D;;gsi;n BW:: : - n
North: Road,

Survey No. 48— Covernmie

West: - Survey No., 49/Sub, Div. No. 6 — Salvadar
D’Souza.

Total .

By order sad in the name of the Lt Governor of Cor, Daman and Diu.

8. B. Arys, Secretsry (Revenue),
“Pansji, 24th July, 1975,
. "PA Nofifieation
No. RD/LQN/120/75- :
Whereas i appears, to the Apprqpﬂ,éts"cove;pmn_t

the «sald

lands) 1s feeded for public purpose viz. for Intake

-

by the Officer assessing compensatlon for :
. 531d 1and as may be flnally scquiced. such Parts of the

3. It the Government is satisfied that the said 15,q
needed for the aforesald purpose, s declaration o ml’
effect undér Seclion 8 of the sad Act will be publish,q 2t
the Otficia) Guselte, b dus coirse. It ihe acqulsithg o
Bt Czagze Pt (h4fock will be 2y nitiea

Jackwell cum Pump

House for Water Supply Scheins fo-

4. The Covernment 1s further

S=nquelim,

" And whereas in. the opinton of the Government timt the

Provision of Sub-Sectlon (1) of Section 17 of the Land Acqui-

sition “Act, 1854 (hereinaffer referred to as the «said Acts)

ara applicable. S
Therefore he Government is pledsed to notify under Sub-

section 4 of the saki~Act thet the safd land is neeed for

.- the purpose speclied -abéve. .

Ths . Govermaent 1y also pleased to direct under sub-sec—r

“Uéa (4) of Section 1-of the said Act that the provisions of
Sectlon SA of the sald Act shait not apply In respect of the
sald Jand - - o
2. All persons interested in the sald land “aré hereby

warned not to obstruct or Interfere with any gurveyor or

other jersons employed upon the sald land for the purposé
. of the-said acquisition, Any contracts-for the disposal of the

%8 Eond. by Selé, mortgage, asdgument, exchange.or- othier- - ~ — 8. "Fhie Direcfor of L4nd Survéy, Panajl,

wise, or any outlay commanced or jiprovéments made
- thereon without thé sanotion of the Collector after the date
of. the publicetion of this Notificatiop, will. under.
Clauge (Seventh) of Section 24 of the sald Act, bo disregarded

e

) pl_e;sed to a; .

claise (63 of, Section 3 of the sald Act-th Land Acurnas
Offtzer, Colléctor's Office Panajf, Goa; t0 PEZForm the fumer
.mogacoueetgrum!atheuunthnspectouhesam

5. The Covernment lg also pleased to authorls :
-section (2) of Section 4 of the zald Act, u!eeu?gl;.:wsi‘;b-'
said Jand, . .

1. The Collector of Goa Panaft. )
2.The Lsnd Hon , Collector -
R g Auxuial : Ofﬁeel' Collector’s - Offiee,
v+ :&- The Superintending’ C .
oy tading Engheer I, Circde. X, P. w'. D.,

"4 'The Executive Englnesr, Works
b PN D, Pamagl, T Divislos I (ppE),

officers to do the acts, specified therein in“réspect gegfig-—~

1

6. A rough plan of the said land 1s avafable f -
ta. e offlce of the Land. Asquisition Officer, Cotoeoi ™
Office, Panaj, from the date of ¢hld Notificetion, th

>
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PR . SCHEDULE
... (Deséription of the sald Iand)
S No.  Tslwka . Vilege. < SUVEY. -y lofhe pevsoi belisved to b, Intérestsd and” boundaries” ,!Q}"}',;",';“';‘;u
o — 3 o ‘ - - .- = _{.-..._ , = .. 0 oog = .. 5
1. Satan Porlem  193/Patt: Smt. Lakshimi Botisa, Widow of Vithal : Raghunath Bhat
Plot No.1 - Bacre & her son Pandurang-Vithal Bhat Bacre .ofCarapur.
: : - -~ North: 8/ No. 65 -~ -~~~ - - . - -
: R - South::S. No.78. : ) o
- - . . East: 8. No, 192, % . ©o S -
" West: Boundary, of Sanquelim Village. 3,690.00 -
2. —do~- —do.— - .194/Part . Smt. Lakshin! Boflna, S
. Plot No. 1 _North: 8, No, 78,

South & West; Boundary ‘of Sarqueltin Village.
. ‘East: 8. No. 180, R Y

.7 Totak.....

" By order and in thé.name of the Lt. Governor of ‘Goa, Daman and Diu, :
8. R. Arye, Secretary (Revenue). ’
Panajl, 26th July, 1975,

Nofificat said Ach, that the satd dand specified In the schedule heretiy
olilication - % needed to ba acquired for the_public purpose specificd

P i s, g e o s mbee s op s

\

=

No. RD/LQN/268/74 i
: . Now, thevefors, the Government is pleased . to declare -

Whereas by Government Notification No, RD/L.QN/266/74 [P R B 3 ;
dafed 24-10-197¢ publhed on page 360 of Series I, No. 31 -~ Uider the provisions of Section 6 of thé sald Act that the
of the Officlal-Gazette, dated 31-10-1974~It was botified ° required for the publlc purpase speciffed abova:
under -Section 4 of the Land Acquisition Act, 1304 2, .The Government is alsp pleased -to- appoint under -
(hefeinafter referred to as «the sald Acty) that ‘the Jand, clause (¢) of Section’ 3 of the said Act, the Land Acequisition - .4
spoitied in the schedide appended to the sald Nobiftcation- Offlcer, Panajl to perform the functions of a Collector for !
(hueinmerm:emtoasthemggnd))wa;likelymbg- n;lpmeeedipg;herdnaﬂertobetakenhrespectouhesaid :
viz, Construction of approach - land, him under Section 7 of the sald Act to

cainlsiticn
£ o) :

o Semr———

needed for the public purpose

feleitad €5

» e : (Description of the sald Jand)

S.No. Taluks  Vilags  PlotNe SirverNo. Names of the perscns betleved to be Interested. O WY

1 2 3 4 5 . .8 ?

L Ponda Quenla 1 861 (pact) Shrf Amarnath Vishaym Doulelear., * " °2,281.00
: ’ Boundariss: : I
North: Land held by Shri Amarnath V. Doulekar. . ~
. . South: Land held by Shri Balkrishea S, B. Doulelear L
g and Shri Amul-’nat,gub v. D;u]ekaz
-~ Elast: Land heid by Forest epartment.

By onder and n-the name Of the Administrator of Goa, Dinan and Die, L E
- 8. B. Arya, Secrefary (Revenye), . - - ’
- Papajl, 28th July, 1875, o R e

v

N Corrigondum - - - ) Con-ig;odurg_ B N . ..
I No, RDAQN/O/ . 4 " E N6. RD/LQN/2TI/TS | .
. The word «Onepemy Anpetrine fa cotmn W s = 7 The “Government Notfleation No. RD/LQN/273/74, dated = ~
- The word «Quepem»> appearing fn column No.l ‘of schedute : o 30936 i1
appended to the Government Notiticatbon No. RD, Gacitte Berey Tt e on Frplidans ol A
dated 1ith Aprll 1075, published on page 38 of the Gazette ~ (Jaxifte Acqulsition’ for castiaction O Wilage Poadoont, i
Serles'IT/ Né:4, dated 25t Aprll 1975, Issued fy Land Acqul- Mgnry and oiher remunerabive schemes by ﬂfvmnse Par-
sitioa case wiz for Rebabmtauon_ Programme of Salaulim .chayat. Xeldem-Amona, the -word c3heldems . gbpearing in.. . _

?: 1 gmg‘t:lg?” m:lectatPorttem"wnage, dumtd bcread a3 g:dm.: m;‘ the sg;eduu ""‘."“",."‘f‘“‘_’_""‘?““"_:‘,’
i ;E' " By. oideF &id ' ‘e Hame of the Admintstrator of Goa, By order aid In the nome of the XE. Governoe of -GoF, -
H A - 4 G“-Pm;@gﬁ?f}lu_ e e T _Dyhentand DAL T B -
:E .8 B drys, Besretary, (Boyenue), - N * 8. R’ Arjo, Secrétaiy (Réveme). - - T 3
i R L L F B SR Sy
1 " s _ ’
- te
T L T — —
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Office of the Chief Electoral Officer
No. 3-18-714/Blec.

The followlng Notification No. 82/GOA-LA/1/74, dated
27-6-1875 issued by the Election Commission of India, New
Delhl, lz hereby published for general information. .

B. M. Mosurkar, Chief Electoral Officer.,
Panajl, 22nd July, 1975, )

Election Commission of India
New Delhi-t Ashoka Road, New Deihs
" Dated-the £7th June, 1375
Asadha 6, 1897 (Saka) -

. Notiticenos
No. 82/GOA-LAN/TS -

In pursuance of Seclion 106 -of the Representation- ¢f the
People Act, 1951 {43 of 1951), the Election Commission he-
reby, publishes the Order, dated the 17th June, 1975 of the
Court-of Judiclal Commissioner, Goa, Damen and Din at
Pannjl, i-Eléction Petition No, 1 of 1974. R

Ca of e ool Couishons; Gos, Domon & e af Pasoli

T Election Pitithon No. /7). .

Shr{ Raju Bapu Talavnekar, alias Rathoba Bapu Talau-
©7  nekar, teacher, resident of Deusem, Rorgaby Pedno

respondent, -
Panaji, 17th June, 2975

this election petition the pétitloner challenges the elec-

- Shri J. Dias, advonte for the

- seconid:.Issite, :namely, whether materlal facts as
required under S..83-0f.the Representation’ of the Péople
Ack; 1951 (Rerelnatter caled /ths Act’). are set out.in the .
petition. ' Paragraph % which -purports- to set out rhaterfal
facts reads ay follows: — .

... «Within" the predéribed tine, the Fespondent lodged

" Iwith M'Rmﬂi}z Oftloer iwhat iy purported to be an

althotigh' the total amount of electfon expenies shown hy

. the ndent in the sald acéount 13 Ry, 2,646-69 only,

theé fact iy that" all expendibire: In’ connection -with the
.- . s election- Yheurred -gr autlicrsed by the respond
. 2hig “electioii’ apent béfween: the ‘date- of pubilcatlon of
_the-notitication - caling the-mpugned election .and. the

. date of decldfation of the: result thereof, both ™ .days
lachislve, very' much ‘execeds He.:3,000/- which-is . the

amount prescrified “by:=Rule 90 Conduct .of “Election

Raules, 19515, 3 o
It iy stafed in.paragraph § which purperts to give the
necessary particulars thali «td show the aniount of election
expensed within tha'~pmcﬂbedhng: of Rs, 3,000/- the rg;
Refurning Oftlcer i3 sforesaid, the following ftems, namely:—
«Theveatter ey (nl-fo (yx)t_m e )

7' 3. The: ontention: of. the respondent I3 dhat the petitionse
has e paragraph 4 meéchianice]ly képeated the wordd of thé

»

section without glving the facts which sre matorlal to cons-
" Hikgte " the “cduse of

¢ the caus ‘Before proceediny fo examino .
this contention X shall examine the Isw on the subfect. .

In contpaveation of 877» is & corrupt practice, «

© 3, 8.123(6) Jays down that the incurring or wiithiFizing" 4
of -expenditure

!

In the present case the petltioner challenges the clection on
the ground that the respondent commltted {he corrupt prac-
tice of dncurring or .authorising of expenditure o contra-
ventlon of S.77. 8.7 consists of three parts and 8.71, sub-
-section (1), requires. the candidate to keep a separate and
correct account of all election expenditure incurred or authg-
Tised .by him within certain-dates, 8.77, sub-sestion (2),
provides_that thé account shall contain such particularz a5
raay be prescribed. 8,77, sub-sectlion (3), requires that the
total of -the sald expenditure shall not exceed the prescribed
amount. As declded in ‘Dalchand Jatn vs. Narayan Shankar
Trivedi and another’, 1969(3) S.C.C. 685, 8.123(6) Is related
o 8.72(3). ¥ the candidate incurs or authorises expenditure
In excess of the prescribed amount in contravention t0.8.77(3)
he commits & corrupt practlce under 8.123(6). The.contra-
vention of 8.77, sub-sections (1) and .(2) or the failure to
malntain correct accounts with the prescribed particulars,
does not fall within S.123(8).

4: The Supreme Court held in ‘Samant Balkrishna ete.,
v3. George ‘Fernandes and Others ete.’, ATR 1969 .S.C. 1201
thdt S 83 iy mendatory and requlres aa electlon petition to
coutaln first, = concise statement of the matedal facts and
then tequu;nb the fyflest possive particulars; that the word

to guote the
" effleacy of the words

R-CoTTUpt prachice & 0o etection petition at oIl . -

5,1 Hardwarl Lol vs, Kaowal Staglé, AIR 1972 S.C. 515,

theaﬂegaﬁmmadeh parsgraph:16 of the petition were: -+

T A

Government and belonging to the
he meanbig of Section 123(T)
Chand Ram Rathi, Lecturer in

of the Act—1.° Shri
. Political Sclencs, Government College, Gurgaon -

3. Shrt Gulab-Singh, B.A, -BEL, Govt High School

., 3. Pt Bbim Singh; Assit. Sub-Tnspector, Pollce Security
* o4 Ch, Chbatar Siogh, MA_ BT, Teacher, .V. & P.O,
" 5. Gh.Mukhtiar Singh, Tnspector” of Police, Delhl,
6, Ch, Raghbir Singh, MA, BT, Bhadurgath. ..
The t;spondencha.s written letters under his own
-~ -pgnatures to the abové Covernment servant soliciting
thelr help snd assistance in furthierance of the prospects
.. of hig elections . . .
.'m&'S\_aptmeco‘m observed: — )
©* - 41 ts ot stated as to.what kind or form of assistance
" . 'was obtatned or procired or stempted io obtain or
procure. It Is not stated from whom the particular type
©of ‘assistanca was obtafed 0 ‘

) or
- gbists O not stated &

TSI e i e
dlsclose the cause s er 1( qf

m‘?&izq In connection with the electlon ‘Inurred
sgent’

procured or attempted t0 .

~ <6.-Tn-the lght of the law as stated shove, T find that da- =~
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for or authorlsed the Payment of the items ifa) to. (m) given
in paragraph 5." The expenditure incurred by the respondent
In excess of the authorised amount.is the. most .vital and
essential material fact which goes to constitute a cause of
action of an election petition undér S.123(6). read "with
8.17(3)- of athe Acts. The Supreme Court has held ja
George Fernandes' case that the omlsslon.of a single material
fact leads to an incomplete cause of action and. that the.

"'Statement of claim becomes bad..In the present casz.the

omission is pbt only of a material fact, but of the most
fmportant material fact, In.the said paragraph 4 of: the
potition, where the petitioner purports to give the material
facts he has not specified whether the expenditure in connec-
tion with the election ‘alleged to have been incurred in excess
of thepermitted ‘expenditurs was Incurred by the mpondcnt
or by his agent or by hoth. If incurred hé-had also to
mention how much of such expenditure was. incurred by the

respondent .and how much by his agent. ‘The maln fact that

the petftioner tries to- make out i the petition is that the
respondent has not' sh in what, according to him, Is
purported to be the ‘account of the election expenses, the
actual ‘éxpenses ncurred by him. . The pebitioner ‘does not
state that the failure to disclose all the expenses Incurred
‘by he respondent ig in $Hé account of his election expenses.
The -omission according to him Is In what according to him
Is cpurported to ba the acéounts, Besides, 1t I3 well-settled
law that failure to produte accounty of the electlon expenses
or inlstakes and omissions in: the accounts does not attract
the - provisions. of $.123(6), as such -failuie may.ralite {0
Clauses (1) angd (2) of S.77, but does not relate to Clause (3),
wh!ch, as 1 have sald is the only Clause to which 3.123(6) is
relatable. -

1. Aocordlng to the peut!oner the cause of acum: arose

the _respondent . ssuppréssed or ofnitteds-. in - the

account lodged, itims (a). to. (m). Hers- agaln the petitioner .

does not state whick ‘were ang. which. were
omttud and whether- they are: ltems ‘which lnvol\red ‘expen-

petrol aiid-s0 ou mentioned In- those Itesis were paid for by
the - mpondent or that the mpondent : g

The argument of Skrf Gopat
peﬂtfoner. T this

ed advocate !oi'
connectfoi i3 that there is no Such requlrement of menuonlng

[ by
Apal(amat,l

such gases, Itnppembomctmthemainstayoxm

ey e e
to & candidate coming from the public at large. The amonnt
thatacandtd‘ate!s at thorlsed;onpendinan elect!on_ cam-

e

mhcwmmmmmxxmn

1o the exlstence of_substantial support ‘-

paign is so small that candidates who'do.not_enjoy public
support of pérsons, whd are prepared not only to work for
them but -also to spend voluntarily out of their pockets In
the election campaign, would not be able to succeed n an
electlon; ¢The Act> envisages the oxidstence of fres work
‘done by voluntecrs and: similarly of -free contrjbuuona made
by the supporters of-the candidate.
-9.1 shan now go in detail through each 0! the ite a
to (m) Eiver In paragraph 5 of the peutlgon Re;;:d{ng)r
items (a) and (b) Shri Kamal has-stated -that-he doey not
know what was the exact cost of the banners . and- posters.
He gave the approximate cost. The taxl"GIDMi* 478 I3 stated
-in item (c) to have been admittedly used by the respondent,
but the alleged admission does not appear from the record.
The motor vehicle “Tempo no,: GDT ‘3115 mentioped in

. ftem (d) i3 not stated to have been used for doing election

propaganda-for- the- res pondent. Slmilarty -the voters cards
and appeals in item (e) a:anot Stated to be cards and appeals
asking for votes fo be ‘cast .in- favour of the respondent.
The use of threg motor vebleles' fof “dlectdon purposes men-
tioned in ftem (f) 13 said to have been admritted hy the
respondent in cash memos produged by the respondent along
with ‘the returned accounts,” but there Is no Indication” that
the cash memos show that the. sald.vehicles were used for
apeﬂod.longerthmﬂuparbd mthned!nthe cash memo
i at all mﬂodkmenﬂonedhthemhmmu
gny_'rgtglm.(t] Indteating the probable cost. oiR& 150/~
wwldnotpernhkethemot Yy further. .
The expenditure inchrred -with jtems (g) to (m) ls not glven
and: #t cannot be sald from thess ftems that Pprovisions
of S.77(3) have been infrin, on agcount ot the expenditure

ged.
incurred with’ thém.* ‘Itenis."'¢li) t6'(m) ave not -statéd to
have been used for t.he elealon pmpaganda for and on behatt
ot ths !&poudent

emdthente lcwanypald.

tolél: m nnegatlons made Jja parag;raph T are not nelevan'

‘peut.k:ner sh!éi’ﬂut‘ ths mpohdent
v hagt eon.senwi-tbe - editimission» of

‘peton - doi & *
‘cortupt practice Uinder sm(o’).bythompoﬂdent There-
fore, in the absence of a allegation that the respon-
dent has commitiéd and hasnotmre.ly “consented: the

commission -of & cam:pt bracﬁce nnder 8.123(6), no cause :

of action s disclosed, .

13, mﬂudlnxtheuforo tlutthapeuuoner taﬂod to ghva
In hiz ete@onpo!uio;,e eonehemtanentptgc material
particulars on which peﬂuonernug,w!mln e rieanln
of B83¢1) ot dhe Ach: . s

AR Rth A

“14, Thc;muptmctlceh;lng;hemeundox challehge ~
of me,mm,mdmrmahmggjm fo. give
materdal’; ummmmmm
muwmm.Amdhml-shanbe
petd by -the petitioner. ueostso!ghhpeﬁtlbn'tp,the reg- -
pondent-out of the amonut of Rs. 2000/~ whlch was depoalted
!nthhnmtuaemﬁtyfor,m L
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THE TENANTS ASSOCIATION OF MOROMBI O-G‘Rf\ll\lgi, MERCES
TISWADI GOA

HAVING REGD OFFICE AT :955/1, FIRGUEMBATT, MERCES GOA

Date: 18th March, 2024 (yj‘

To,

The Member Secretary,
Goa Coastal Zone Management Authority, (/‘/)
£

4th Floor, Dempo Towers, Patto, _/ W

s o A

/
Sir/Madam, Y?d\ J UJ)
sub: Compliance report on Plantation of Mangroves \O\
ref: Your Order no. GCZMA/ILLE-COMP22-23/84/2556

dated 30/11/2023

We refer toyour above ORDER dated 30.11.2023 and submit as under:

During the 354th Meeting of GCZMA held on 10.08.2023, the respondents were
directed to submit the restoration plan for Mangroves plantation and in compliance
of the same, we have pianted around 400 mangrove saplings in the vicinity of the
bundh under survey no. 73/2 and its surrounding areas. Hereto annexed are the
copies of the Photographs of the said mangroves procured and planted in the above
survey number.

A copy of the Compliance report submitted to the Dy. Conservator of Forests, North
Goa Division, Ponda- Goa, alongwith the photographs enclosed for kind your
information.

Thanking you,
Yours faithfully,

(Shamir Coutmhog)',f .::."*..,N\
Chairman Odkﬁogiﬁf(}

Mob: 9890606766
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THE TENANTS ASSOCIATION OF MOROMBI-O-GRANDE, MERCES

TISWADI GOA

HAVING REGD OFFICE AT 955/1, FIRGUEMBATT, MERCES

Date: 14/02/2024
To,
The Dy. Conservator of Forests,
North Goa Division,
Ponda-Goa - 403 401.

SUB- COMPLIANCE REPORT

REF - Notice dated 20/12/2022 bearing reference no. 4/DCFN/
Mangroves/2022-23/200 received on 13/02/2023.
Sir,

In compliance to your above referred notice issued to us under Section 21 of
Goa (Preservation of Trees) Act, 1984, wherein we were directed as a measure

of early action to replant 290 nos. of trees at the site i.e. survey no. 73/2 at
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Morombi O Grande, Tiswadi-Goa, and to report compliance of the same to your

good office by 30" June 2023.

In compliance of the same, we have planted around 400 mangrove saplings in
two batches of 200 saplings each, on the edge of the bund under Survey no.
73/2 and its surrounding areas. Hereto annexed are copies of the Photographs of
the said mangroves procured and planted in the above survey number and

surrounding areas as ANNEXURE ‘A’.

you are requested to kindly take note of the same.

Thanking you,
Yours faithfully,
(Shamir Coutinho)
Chairman

Mob: 9890606766
copy to:

1. The Sub-Divisional Forest Officer (Mapusa),
KarasWada, Mapuca Goa.
(for information purpose only).

2. The Range Forest Officer,

Panaji Goa .(for information purpose only).



Office of the Deputy Conservator of Forests, -
North Goa Division, -
Ponda - Goa, 403 401
Phons:- 0832- 2312856 Fax. 0832-2312095 email: dcfnorth-forest.goa@nic.in
~ Dated:- 2o /1272022
Agrahayana 29, Saka (1944)

GOVERNMENT OF GOA = "w Z /
e

No. 4/DCFN/Mangroves/2022-23/9 00

NOTICE
[(Under Section 21 of Goa (Preservation of Trees) Act, 1984]

Your attention is invited towards destruction of Mangroves in Sy. No. 73/2
at Morombi O Grande, Mercem, Tiswadi -Coa.

As per Section 12 of Goa (Preservation of Trees) Act, 1984, it is the duty of
the owner of the land to ensure that trees grow well and preserved in their land.

A

In view of the above, an early action to replant 290 nos of trees at this site
and report compliance to this office by 30t June, 2023.

Dy. COYE%}E;’(S

North Goa Division
Ponda —- Goa

To
A Shri Samir Cutinho (Chairman) |
H. No. 60, Firguem Bhat, Vaddy,
Near Augustias Chapel, Merces, Tiswadi North Goa.

2.Shri Vishwanath Naik Pilanarkar (Treasurer)
R/o Fonsa Bhat Vaddy
Merces, Tiswadi North Goa.

3.Shri Viriato Mendes ( Secretary),
Mesta Bhat, Vaddy
Merces, Tiswadi North Goa.

Copy to:-

1. The Sub-Divisional Forest Officer (Mapusa), Karaswada, Mapusa - Goa, for
information and necessary action.
2. The Range Forest Officer, Panaji - Coa, for information and necessary action.



No.RF/Tis wadi/2022-23 /g.b'
: ' . Wifice of the
i E T 3y "]"‘ ~ .
Round Forester, Tiswadj,
* Rangre Forest Office, Panaji.

Nated: 23/05/2022

1O

! -
. . . ) .
M/blmml rJoagim Coutii-ho, .
R/OH.No B0 Firgeen Linat, Vaddy,
Near Augustias Chapel Tiswadi Merces,

North Goa.

You are bereby Suramoned to appear sefore this office on 27t May 2022 at 11:00

AM. without fail i cormection with the Forest Offence Case No, 15/ PJM/20122-23,

' Dated: 1970572022 booked towards illegal cut'ing 29 nos of mangroves species {Avicinia
v : - :
officinalis) & Rhizashora mucronata) species under S5v N0 7372 at Morombi-o-Grand
Merces Tiswadt So For tolation of Goa Da v ce D Erosofvation of Lree Act 195
L
The Sinmors is icsued as per Sec. 33 'd) of Prese vation of Tree Act 1984
Failing whiclt the action will be initiatecd as per ruie ; Act in Force.
) .
. A
Yours faithlully,

%
. ﬁf\\,wﬁ“
: A
( {\' [ t

! ol Forester
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291 ANNEXURE D Col

Site Inspection Report

Compliance site inspection was carried out on 29/04/2024 for the restoration done by
the Respondent for the Zoddi Manas Morombi-o-grande Tiswadi Goa.

At site following officials were present along with the Respondent:

1. Miss.Bhargavi Kelkar Environmental Assistant

2. Mr.Raunat Dessai F.S GCZMA

3. Mr.Shamir Couthino Chairman Of Morombi -0-Grande tenants Association

4

Mr.Vishwanath Naik Trsseure Of Morombi -o-Grande tenants Association

Site Observation:

1) This property falls outside CRZ II area ,but falls in khazan land and also
affected by mangroves buffer zone which is ecological sensitive areas i.e CRZ
IA as per CRZ notification and CZMP 2011.

2) During the time of inspection few mangroves sapling were identified along
the bund.

3) Whether the mangroves sapling were planted by the Respondent as per the
restoration plan submitted by the Respondent or it is naturally grown was not
identifiable.

4) Goa State Biodiversity Board may carry out site inspection for excat
identification of mangroves saplings.

5) Site photographs are attached in Annexure 1.

Miss.Bhargavi Kelkar Mr.Raunat Dessai
Environmental Assistant Field Surveyor GCZMA
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Annexure 1
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OFFICIAL GAZETTE — GOVT. OF GOA

SERIES I No. 7

14TH MAY, 2020

MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE

Notification
New Delhi, the 1st May, 2020

S5.0. 1422(E).— Whereas by notification of
the Government of India in the Ministry of
Environment and Forests number S.0. 19(E),
dated the 6th January, 2011 (hereinafter
referred to as the Coastal Regulation Zone
Notification, 2011), the Central Government
declared certain coastal stretches as Coastal
Regulation Zone and restrictions were
imposed on the setting up and expansion of
industries, operations and processes in the
said zone;

And whereas, the Central Government have
received representations from various
stakeholder including the State Governments
regarding need for restricting demarcation of
HTL in Khazan Land to the bund/sliice gate,
and delineation of HTL and CRZ categories in
the Sundarbans Bicsphere Reserve under the
provisions of the said notification;

And whereas, the National Coastal Zone
Management Authority in its 39th meeting
held on 13th January, 2020 had also decided
that the above-mentioned issues need
consideration;

And whereas, the Central Government,
having regard to the provision of sub-rule (4)
of rule 5 of the Environment {Protection} Rules,
1986, is of the opinion that it is in public interest
to dispense with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the
said rules for amending the said Coastal
Regulation Zone Notification, 2011.

Now therefore, in exercise of the powers
conferred by sub-section (1) and clause (v) of
sub-section (2} of section 3 of the Environment
{Protection) Act, 1986 (29 of 1986) read with
clause (d) of sub-rule (3) of rule 5 of the
Environment {Protection) Rules, 1986, the
Central Government hereby makes the
following further amendments in the Coastal
Regulation Zone Notification, 2011, namely:—

1. In paragraph 2, the following proviso
shall be inserted, namely:—

“Provided that in case there exists a bund
or a sluice gate constructed in the past, prior

138

to the date of notification issued vide S.0.
114(E) dated 19th February, 1991, the HTL
shall be restricted up to the line long along
the bund or the sluice gate and in such a
case, area under mangroves arising due to
saline water ingress beyond the bund or
sluice gate shall be classified as
CRZ-IA irrespective of the extent of the area
beyond the bund or sluice gate. Such areas
under mangroves shall be protected and
shall not be diverted for any developmental
activities.”

2. In paragraph 7, in sub-paragraph (i), in
clause A, in sub-clause (e), after the words
“Biosphere Reserves”, the following shall be
inserted, namely:—

“except in the case of the Sundarbans
Biosphere Reserve, wherein, the categori-
zation of CRZ and delineation of the HTL and
CRZ boundaries shall be done in consonance
with the provisions of the CRZ Notification,
2011.

Note: The CVCA delineated within the Sundarbans
Biosphere Reserve shall be managed by the
Integrated Management Plan prepared by the
State Government and approved by the

Central Government”.

3. Under paragraph 8.V relating to Areas
requiring special consideration, in clause 3,
for sub-clause (iv), the following sub-clause
shall be substituted, namely:—

“(iv) the eco sensitive low lying areas
which are influenced by tidal action known
as khazan lands shall be mapped and in
case there exists a bund or a sluice gate
constructed in the past, prior to the date of
notification issued vide S.0. 114(E) dated
19th February, 1991, the HTL shall be
restricted up to the line lony along the bund
or the sluice gate and in such a case, area
under mangroves arising due to saline
water ingress beyond the bund or sluice
gate shall be classified as CRZ-IA
irrespective of the extent of the area beyond
the bund or sluice gate. Such areas under
mangroves shall be protected and shall not
be diverted for any developmental
activities”.

[E. No. 19-27/2015-1A III (pt)]

ARVIND KUMAR NAUTIYAL, Jt. Secy.



